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Fer the respondents: Ms.U.Sanyal, counsel
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This is an gpplicatien fer additidn of parties is g res-

pondents in the OA 473 e&f 96 yhich is ﬁendiné. The petitioner during _

the pendency sf the cgse s transfersd frem Pune te Calcutta and in

such circumstances it is necessgary te impleaé the present contrelling
authority at Calcutta as party-respondent, The counsel for the respon-
dents has no ebjectien. In such circumskances we find that party prﬁp.SJ‘
te be added is g necessary party, The preposgd respondents as mentiene‘ b
in paragraph 7 of the MA be impleaded,. ;s paéty respondents by making |

necessary cerrection in the cause title, Thajpetitioner shall serve

copy of the application with 311 annexures eﬁ the added respendent *'
who may file reply my the date fixed i.s, 19412, L?. The MA is tﬁéi;fﬁﬁ*¥
disposed of,
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